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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
PRINCIPAL BENCH,
NEW DELHI,

* * *

Dats of Decision: April 02, 1992.

0A _209/92

AMRIK SINGH eeeo APPLICANT,
VS.‘

UNION OF INDIA ess RESPONDENTS.

CORAM:

THE HON'BLE SHRI J.P. SHARMA, MEMBER (3J).

For the Applicant ees Shri D.C., Vohra,
Counsel,

For the Respondents e

1. Whether Reporters of local papers may (
be allowed to see the judgement ?

2. To be referred to the Reporters or not ?

JUDGEMENT (ORAL)

(DELIVERED BY HON'BLE SHRI J.P. SHARMA, MEMBER (3). )

The applicant, in this application, filed a
Writ Petition No.1108/85 befors the Daelhi High Court
which "was transferred to the Tribunal and registersd
as TA No.1181/85. In that Writ Petition, the applicant
has praysd that he should be trsated as retired from

the government service wv.s.f. 24.7.1979, This application
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was dispaaad of by the judgement dated 31.5.1991

by the Principal Bench. The prayer of the applicant

wvas allowed and he was entitled to get proportionata

pension and all other retirement benefits, admissible

under the rulas. After the decision of this judgement

the applicant on 3.9.1991 made a represontation to

the rqapondents that interest on gratuity be also

palid to him in accordance with the Govt. of India's

decision No.1, below Rule-68 of CCS Pension Rulses.

The applicant, accordingly, was paid by the order

dated 22.10.1991 the interest m.9502/-. After this,

the applicant on 18.11.,91 again requested for interest

on pension which had not been paid in time and the

same was rejected by the order dated 26.11.91. It

is stated that there was no order of the Tribunal to

award ;ntereat on pension. In this application, the

applicant has praysd that a direction be issued to

the respondents to pay intersst @ 12% per annum on
gratuity

the delayed payment of pension,/and other retirement

benefits int erms of the order of this Tribunal dat ed

31.5.1991.

2. The respondents contested the application.
None is present on behalf of the applicant nor on

behalf of the respondents,

3. The order datsd 31.5.1991, in its operative

portion, as is reproduced below; too does not allow
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any award of interest and only dir:ccts that the applicant
vould be entitled to provostionate seision sad all sther

retirement beaefits, admissible under the Rules. The

operative sart of the order dt.31.5.13%1 .s reprocuced belows=

"1y the facts end circumstagices of the case, we hold
that thoapplicant must be treested to have r.tired from
24.07.1979 and that ne would b2 eatitied to proporticnate
oenslon and all other retirement benefitis somissiole
unier the Rules. The respondents shall pass the
necessary orders in this behalf ad release the pension
abc all other retirement benefits to the apslicant within

a period of three months from the date of rzceipt of
this order.

we furthor hold that the holding of exparte e guiry
agaianst the applicent by the impugned #emorandum
©1.07.03.1378 and the passing of the imsugned order
“t.15.02.1285 wnereby he wus soug .t to be disnlsse
from service are ot legally sustsiasble and we set

- and guush the same.
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There will be 10 order &5 to costs.®

Since the amount of UCAG was ot pald LIa time ant was witnheld,

so the dnterest to the tule of 1.9502/~ was psid. In

fact, the gpplicunt himself after this judgeme nt claimed

interest only on JCAG3, ot that time he did not claim

any in::rest on other retirement benefits. It is after

thougiht thut the apolicant -again on November, 1991 desired

interest on sension etc.

L

4. The respondents in their eJ%ustive counwer h:ive giwven
A

the detailed reasons complying with the judgement 3:.ted

o

3L.5.1991 and that the interest h.s been p_id to him which

the spplicant was entitled.

5. In view of the :zbowve facts, the applicstion is dewvoid

S

. '( JcP . DHI“\I{“M ) 'Ij/t r, ,
VEWBEA (J) Yo

of meyit and is dismissed.




